575 Papers Laid MARCH 11, 1982

MINISTRY OF INDUSTRY (SHR!I P.K
THUNGON): | beg to lay on the Table:-

(1) A copy each of the following pa-
pers (Hindi and English versions)
under sub-section (1) of section
619Aofthe Companies Act, 1956:-

() Astatemont regarding Review
by the Government on the
working of the Bharat Leather
Corporation Limited, Agra, for
the year 1900-91.

(i) Annual Reporn of the Bharat
Leather Corporation Limited,
Agra, for the year, 1980-91

lay in laying the papers mentioned
(1) above.[Placed in Library. See
No. LT-1520/82]

Notificstions under Employsss ‘Stale
insurance Act, 1948 and Annus! Report
of and Review on the working of the
Cenirsi Board for workers Education
for 1990-81 with Statement for delay
ote.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): | beg to lay on the
Table-

(1) A copy each of the following Notifi-
cstions (Hindi and English versions)
under sub-section (4) of section 97
of the Employees’ State insurance
Act, 1048~

3

(4)

(5)

Papers Laid 576

137291 P & D in Gazsfte of
india dated the 21st Decem-
ber, 1901.

(i) The Empioyees’ State Insur-
ance (General) (Fourth
Amendment) Regulations,
1991 publishad in Notification
No. N-1213281 P& D in
Gazette of India datedthe 28th
December, 1991 {Piaced in Li-
brary. See No. LT-1521/92)

A statement (Hindi and English
versions) on action taken or pro-
posad to be taken on Convention
No. 180 and Recommendation No.
170 adopted by 71st Session ofthe
intemational Labour Conference
(June, 1985) [Placed in Library. See
No. LT-1522/92)

A statement (Hindi and Enghsh

versions) on action taken or pro-

podhd to be taken on the Conver-
sion and Recommendation adopted
by the 72nd session of the General
Conference of the intemational
Labour Organisation (June,
1988) [Placed in Library. See No.
LT-152382]

() A copy of the Annual Report
(Hind and English versions)
of the Central Board for Work-
ers Education for the year
1990-91 slong with Audited
Accounts,

@) A copy of the Review (Hindi

Education for tha year
1990-91.

A stmtsment (Hindi and English
versions) showing reasons for de-
iay in laying the papers mantioned



S77T Matters Under

above [Placedin Library. See
iy l‘r—wzm

———

13.02 hrs.
ESTIMATES COMMITTEE
L3
Eleventh Report

[English)

SHRI MANORANJAN BHAKTA (An-
- Eh:fmnopon ML:’E;m
the ver-
sions) of the Estimates Commitiee on Action
Taken by Government on tha recommenda-
tians containad in the Eleventh Report of the
Committee (9th Lok Sabha) on the Ministry
of Finance, Depantment of Economic Affairs

(Banking Division) — Manpower Require-
ments in Nationalised Banks.

13.02 1/2 hrs.

PETITION RE: GRANT OF INDIAN
CITIZENSHIP TO THE CHAKMA AND
HAZONG TRIBALS OF ARUNACHAL

PRADESH

[Transiation]
SHRILALITORAON (Lohardaga): Ibeg
of Arunachal Pradesh, signed by Shri Uttam

Chakma, resident of B-5/67, Safdarjung
Enciave, New Delhi.

e

13,03 hre,
MATTERS UNDER RULE 377

[English)

()  Nesdforconstructionofanew
Alrport in Cochin

SHRI P.C. CHACKO (Trichur): Naval
Aerodrome at Cochin is being used by the
Civil Aviation Department for domestic op-

PHALGUNA 21, 1913 (SAKA)

Rule 377 578

erations but no improvement has been made
to Cochin Airport for the last 15 years.

Air Buses or any other big aircraft can-
not land at Cochin airport and small aircraft
now operating cannot meet the traffic re-
quirements of Cochin. Cochin is not only a
cantral place of the State of Kerala, but also
a place of tourist importance. Considering
the vast tourist potential of the State, expan-
sion of Cochin Airport may-be considered
@ top priority. .

As decided in a meeting with the Minis-
ter of Tourism and Civil Aviation on 14-9-
1991 the District Collector of Emakulam has
submitted three proposals for a new Airport
at Cochin.

The main objection of the Ministry of
Civil Aviation for this new Airport was due to
paucity of funds. Therefore, it is suggested _

(i) Need to recognise Vaimik!'
and ‘Boya’ tribes in Kamnataka
as Scheduied Tribes

SHRI GANGADHARA SANIPALLI

SHRI RAJVEER SINGH (Aonia): Mr.



